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RELEVANT PARTICULARS

1 Name of corporate debtor AEGIS MEDICINES PRIVATE LIMITED
2 Date of incorporation of Corporate Debtor 23

rd
July, 1993

3 Authority under which corporate debtor is incorporated / registered Registrar of Companies, Pune

4

Corporate Identity No. / Limited Liability

Identification No. of corporate debtor

U99999PN1993PTC073083

5

Address of the Registered office and Principal

office (if any) of Corporate Debtor

Registered Office : A-502 Kumar Gulmohar

CTS No. 1436 Survey No. 70A/1/2/2B Wanowrie

Pune-411040. IN

6

Insolvency commencement date in respect of

Corporate Debtor

�Date of Order : 25.11.2022 �Date of Receipt of

Order through NCLT Website : 26.11.2022

7

Estimated date of closure of insolvency

resolution process

23rd May, 2023 (180 days from 25.11.2022

i. e. the date of Order)

8

Name & Registration No. of the insolvency

Professional Acting as Interim Resolution

professional

Mr. Girish Siriram Juneja

Registration Number :

IBBI/IPA-001/IP-P00999/2017-2018/11646

9

Address and e-mail of the interim resolution

professional, as registered with the Board

22, Dignity Apartments, Bon Bon Lane, 7 Bunglows,

Versova, Andheri (West), Mumbai-400 053.

Email : junejagirish31@gmail.com

10

Address & e-mail to be used for correspondence

with the interim resolution professional

Mr. Girish Juneja, C/o. CA Hitesh Agrawal, 113,

Mata Mandir Road, Gokulpeth, Nagpur-440 010,

MH. �Email : ip.aegismed@gmail.com

11 Last date for submission of claims December 12, 2022

12

Classes of creditors, if any, under clause (b) of sub-section (6A) of section 21,

ascertained by the Interim Resolution Professional

NIL

13

Names of Insolvency Professionals identified to act as Authorised Representative of

creditors in a class (Three names for each class)

Not

Applicable

14

(a) Relevant Forms and

(b) Details of Authorized Representatives are

available at:

(a)web link : http://ibbi.gov.in/downloadform1.html

(b) Physical Address : Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement

of a corporate insolvency resolution process of the Aegis Medicines Private Limited on

25
th
November 2022.

The creditors of Aegis Medicines Private Limited are hereby called upon to submit their

claims with proof on or before December 12, 2022 to the interim resolution professional at the address

mentioned against Entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors

may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the Entry No. 12, shall indicate its choice of

authorized representative from among the three insolvency professionals listed against Entry No.13

to act as authorized representative of the class [specify class] in Form CA presently not applicable.

Submission of false or misleading proofs of claim shall attract penalties

sd/-

GIRISH SIRIRAM JUNEJA

Date : 28.11.2022 Interim Resolution Professional,

Place : Mumbai AegisMedicines Private Limited

FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF AEGIS MEDICINES PRIVATE LIMITED
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Making A Small Message Go A Long Way ...........

CLASSIFIED CENTRES IN MUMBAI

PRESSTRUSTOF INDIA
Mumbai, November 27

THE CUMULATIVE RECOV-
ERY rateunder the insolvency
resolution processes of debt-
ridden companies declined to
30.18%at the end of the Sep-
temberquarter,indicatingthat
lenders tookmore haircut on
theirexposure,showsastudy.
Therecoveryratehasfallen

steeply fromapeak of 43% in
Q1 FY20.Of the `7,90,626.2
croreclaimsfromthefinancial
creditors admitted byvarious
benches of the National Com-
panyLawTribunal(NCLT),only
`2,43,452.5 crore or30.18%
have been recovered till the
end of Q2 FY23, as per an
analysis of the IBBI data by
CareRatings.
The overall recovery rate

implies a haircut of around
70%forthe lenders.
The Insolvency and Bank-

ruptcyBoardofIndia(IBBI) isa
key institution in implement-
ing the Insolvency and Bank-
ruptcy Code (IBC),which pro-
vides for market-linked and
time-bound resolution of
stressedassets.

The cumulative recovery
ratehas beenonadowntrend,
falling from 43% in Q1 FY20
and 32.9% in Q4 FY22 as
largerresolutionshavealready
been executed and a signifi-
cant number of liquidated
cases were either Board for
Industrial and Financial
Reconstruction (BIFR) cases
and/ordefunctwithhighreso-
lution time,the report said.
Therehasalsobeenafall in

the number of cases going
to/admittedbytheNCLTsince
H2FY21.Sincetheimplemen-
tationoftheIBCin2016,close
to5,893companieshavebeen
admitted by various NCLT
benches.Of those cases,oper-

ational creditors filed 3,008
cases, a little over 50%, and
financial creditors filed2,531
cases or around 45%. The
shareofcorporatedebtorshas
continued to remain the low-
est at around 3% as of Sep-
tember2022.
The share of the various

sectors has largely remained
constant compared with the
previousperiod,withtheman-
ufacturing sector accounting
for the highest at 39% of the
overall cases, followed by real
estate (21%), construction
(11%)andtrading (10%).
The status of the cases has

largely remained constant
compared with the previous

period.Ofthetotal5,893cases
admitted as of September
2022,only 9% ended in reso-
lution. Of the total admitted
cases,asmuchas1,807ended
in liquidation (31%), accord-
ing to thestudy.
Around 14% (846 cases)

closed on appeal/review/set-
tled, while 11% were with-
drawn.Intermsofthecumula-
tive value, total admitted
claims of financial creditors
stood at `7,90,626.2 crore as
of Q2 FY23, up from
`6,84,901.3 crore in March
2022.The incremental addi-
tion during Q2 of this fiscal
was`10,121.5crore.
The cumulative money

recovered by financial credi-
tors stood at `2,43,452.5
crore as of September 2022,
up from`2,25,293.8 crore in
March 2022.TheQ2addition
stoodat`3,054.4crore.
Thedelayinresolution,which

has been plaguing the process
from the very beginning, still
remainsachallenge.Ofthe1,944
ongoingcases,asmuchas63%
weredelayedbymore than270
daysasofSeptember2022,down
from73%inSeptember2021.

First Hero-Harley bikemay
hitmarket in twoyears
PRESSTRUSTOF INDIA
NewDelhi, November 27

ABIKE JOINTLY developed by
Hero MotoCorp and Harley-
Davidsoncouldhitthemarket
in the next two years, accord-
ing to Hero MotoCorp CFO
NiranjanGupta.
The launch is part of Hero

MotoCorp’s plans to
strengthen its position in the
premiumsegment.
The country's largest two-

wheelermaker,whichhas lead-
ership in the budget bike seg-
ment(100-110cc),is lookingto
drive inmodels to bring invol-
umesandenhanceprofitability
inthe160ccandabovespace.
“Over the next two-year

time frame,youwill seemod-
els which are in the volume
segment and the profitable
segment of the premium as
well, including the platform
thatwe are developing jointly
with Harley,”Gupta stated in
ananalyst call.
The company is building a

strong pipeline of premium
productsandwill launchmod-
els in this segment everyyear,
headded.
“This will help us build

market share in the premium

segment and boost profitabil-
ity over the medium term,”
Guptanoted.
In October 2020, Hero

MotoCorp and American
brand Harley-Davidson
announced a partnership for
the Indianmarket.
As part of the deal, Hero

MotoCorpwilldevelopandsell
a range of premiummotorcy-
cles under the Harley-David-
sonbrandnameinthecountry.
Itwill also take care of service
and parts requirements for
Harleybikes.
It also has themandate to

sell Harley accessories and
general merchandise, riding
gear and apparel through a
network of brand-exclusive
Harley-Davidson dealers and
its existing sales network in
thecountry.
Elaborating further,Gupta

saidthecompanyisfocusingto
grow its parts,accessories and
merchandise (PAM) business
in the last fewquarters.
“ThePAMbusinessrevenue

forthefirsthalfwasatRs2,300
crore, registering a growth of
45%. The business revenue
nowaccountsfor13.7%ofrev-
enue,andwe aim to increase it
to15%,”headded.
Commenting on the busi-

nessoutlook,Guptanotedthat
therewere headwinds linked
to inflation and the conse-
quent rate increases.
“However, we do believe

thattheinflationandratecycle
maybeclose topeaknow.
“Returnofgrowthindevel-

opedmarketsmaytakeawhile
but India clearly is relatively
much better placed with a
strong consumption base,
favourable demographic pro-
file and significant headroom
forpercapitaconsumptionrel-
ative to other countries," he
noted.
The recent resurgence of

spending across categories
during the festive season is
reflective of return of con-
sumer confidence and augurs
well for the industry growth
moving forward,Gupta said.

Cumulative recovery rate under IRP
falls to 30.18% in Sept qtr: Report

■ The recovery
rate has fallen
steeply froma
peakof43% in
Q1FY20

■Theoverall
recovery rate
implies a haircut
ofaround70%
for the lenders

Omega SeikiMobility to raise $100m inDec
GEETANAIR
Pune, November 27

ELECTRIC MOBILITY COM-
PANY, Omega Seiki Mobility
(OSM)will begoing fora$100
million fundraise in Decem-
ber,UdayNarang,founderand
chairman of OSM said. He
expects to complete the
fundraisingfrombothdomes-
ticandinternational investors
byMarch 2023with interests
in the green energy segment
continuing to be strong
despitethechallenginginvest-
mentclimate.
OSM would be raising

SeriesAfundingandislooking
at strategic long-term
investors and not those who
are looking for quickmoney,
Narang said.The companyhas
not raised any funds to date
and has been entirely boot-
strapped. Part of the Anglian

OmegaGroup,OSMhasapres-
ence in two, three and four-
wheelers, LCVs,drones and in
thelastmilelogisticsbusiness.
OSM is now getting ready to
entertheelectric carsegment.
The company is carrying

out trials on the electric cars
with a partner, Narang said.
The company is targeting
first-time buyers and would
price the four-seater car at
`7-9 lakh with a 200 km
range.Thefundsraisedwould
be used to expand the truck
bus (L5 cargo segment). The
50:50 scooter JV with a
Korean company, Ecocar, is
expected to start production
in March 202 at the Chakan
plant in Pune and in Farid-
abad with a focus on the US
and Europe,ASEAN and GCC
countries. The initial capac-
ity would be 15,000 units a
month and would be scaled

up to 30,000units.
The company has till date

sold 5,000 EVs in the Indian
market and around 7,000
units have been exported and
expectstosellaround25,000-
30,0000units nextyear.OSM
hassetupfacilitiesinThailand,
and Malaysia and further
expanded into Egypt,
Bangladesh and Nepal with
localpartners.
With the government now

strictlyenforcing stricter local
sourcing norms, companies
like his that had high levels of
localisation barring battery
cells would emerge as serious
players in the EV business,
Narangsaid.
OSM has three manufac-

turingplants inFaridabadand
one in Pune.Twomore plants
are coming up in Karnataka,
Andhra Pradesh and Tamil
Nadu. Apart from the e3Ws,
OSM is also present in the e-
LCVsegmentintheone-tonne,
3.5-tonneand6.5-tonnecate-
gories and electric 2-wheeler
cargo vehicles for the rural
market called Mopido. The
company has invested $100
million and plans to invest
$500 million over the next
four to five years.Omega has
beenonboardingdealersandis
expected to have 225 dealer-
shipsbyendofFY23.

As part of the deal, Hero
MotoCorpwill develop
and sell a range of

premiummotorcycles
under the Harley-

Davidson brand name in
the country

● PVTBANKS FARE BETTERTHAN STATE-OWNED PEERS

SHYAMLALYADAV
NewDelhi, November 27

IN OVER SEVEN years since
launch, borrowers of Mudra
loans—essentiallymicro and
small enterprises—havepaid
their EMIs (equatedmonthly
instalments) to banks. Non-
performing assets of banks
forMudra loans — including
those extended during the
Covid-19 pandemic when
small enterprises were the
worsthit—are lowerthanthe
average NPAs of the sector as
a whole, data obtained under
the Right to Information Act
reveals.
Bad loans under the Prad-

han Mantri MUDRA Yojana
for all banks (public, private,
foreign, state cooperative,
regional rural and small
finance) since the launch of
the scheme on April 8, 2015,
addedupto`46,053.39crore
as on June 30. This is just
3.38% of the total disburse-
ments of `13.64 lakh crore
under the scheme during the
period, almost half of the
banking sector as a whole
which stood at 5.97% for the
year-endingMarch31.
The gross NPAs of the

bankingsectorintheprevious
six years was much higher
than in2021-22; itwas 7.3%
in 2020-21, 8.2% in 2019-
20, 9.1% in 2018-19, 11.2%
in2017-18,9.3%in2016-17
and 7.5% in 2015-16.Within
thethreecategories,theNPAs
for Shishu loans (up to
`50,000) were the lowest at
2.25% of disbursements and
the highest for Kishore loans
(`50,001 to `5 lakh) at
4.49%. For Tarun loans (over
`5 lakh up to `10 lakh), bad
loanswere2.29%ofdisburse-
ments.
TheMicro Units Develop-

ment & Refinance Agency
(MUDRA) was launched on
April8,2015,byPrimeMinis-

ter NarendraModi to provide
loans up to `10 lakh to non-
corporate, non-farm, small
andmicro enterprises. Called
the Pradhan Mantri Mudra
Yojana, loans are given under
three categories: Shishuup to
`50,000,Kishore `50,001 to
`5 lakh, and Tarun from `5
lakh to `10 lakh.
Mudra loans do
not require any
collateral/ secu-
rity, and hence
wereperceivedto
bevery risky.
The data

under the RTI
response
received by the
Department of Financial Ser-
vices under the Union Min-
istry of Finance reveal five
interesting trends:
i) Public sector banks

accounted for almost 46% of
allMudra loans invalueterms
till June 30 this year. They
accumulated bad loans of
`31,025.30 crore, which is
4.98%oftheirdisbursements

of `6,23,279.85 crore. As a
percentage of total advances,
this is also lower than 5.97%
for the banking sector as a
whole.
ii) Private banks have far

better recovery than public
sector banks. For them, bad
loans or non-performing

assets during the
seven-yearperiod
stoodat`6,469.2
crore, just 1.32%
of their disburse-
ments of
`4,90,652.6
crore. Private
banks were next
to public sector
banks in terms of

their market share in value
terms – they accounted for
almost 36% of the total dis-
bursements.
iii)Of the total19.78crore

beneficiaries (also referred to
as loan accounts) across
Shishu, Kishore and Tarun
categories, only 82.98 lakh
loan accounts or
4.19%turnedbad.Thismeans

onlyfourbeneficiariesamong
100 beneficiaries defaulted
on repayments.
iv) Private banks may

account for just 36% of the
value of loans disbursed, but
intermsofthenumberof loan
accounts, they catered to
10.46 crore beneficiaries or
almost53%ofthetotal19.78
crore loanaccounts.Whatthis
suggests isprivatebanksgave
smaller denomination loans,
but their coverage was much
wider.This is corroborated by
data.The share of private sec-
tor banks is very high in
Shishu category loans (up to
`50,000); of the `4.21 lakh
crore disbursed to over 15.39
crore beneficiaries under
Shishu category, private sec-
tor banks accounted for
almost 60%.
v) On the contrary, public

sector or state-owned banks
(which in value terms
accounted for almost 46% of
loans disbursed) covered just
4.66 crore beneficiaries, or
under24%ofthetotalMudra
loan accounts. This reveals
that the average loan size for
public sectorbankswasmuch
largerthanprivatebanks.The
share of public sector in
Kishore category disburse-
ments (`50,000 to `5 lakh)
was35.64%,andinTaruncat-
egory (`5-10 lakh loans) was
muchhigherat 61%.
According to theRTI reply,

regional Rural Banks (RRBs)
disbursed over `1.09 lakh
crore (8.06% of total) to 1.05
crore customers (5.38% of
total) and Small Finance
Banks provided over `1.40
lakh crore (10.27% of total
disbursement) to 3.61 crore
beneficiaries (18.22% of
total) as on June 30, 2022.
Similar to the public sector
banks, the NPAs of RRBs too
are high at about 4.22%. For
small financebanks,theNPAs
were lowerat 2.79%.

BAD LOAN STATUS
Category All banks Govt banks Private banks
Shishu 2.25% 5.26% 0.95%

Kishore 4.49% 6.64% 1.79%

Tarun 2.29% 3.51% 1.49%
All figures as % of disbursements under the specified category.

Source: Department of Financial Services, Union Ministry of Finance

NPAs ofMudra loans at
just 3.3% in seven years

Gross NPAs of the
banking sector in
the previous six
yearswere much
higher than
2021-22

PRESSTRUSTOF INDIA
NewDelhi, November 27

THECIVILAVIATIONministry
has allowed Indian airlines to
takewide-bodyplanes onwet
leaseforuptooneyearasitpur-
sueseffortstomakethecountry
a key international hub for air
traffic.Aseniorministryofficial
on Sunday said the rules have
been relaxed and airlines that
seek to operate wide-body
planeswillbepermittedtooper-
atesuchaircraftonwetleasefor
uptooneyear.
Tillnow,wetleasingofwide-

bodyplaneswasallowedonlyfor
uptosixmonths.
Thecountry’s largestairline

IndiGo on Sunday said it
approached the ministry and
has received a communication

conveying the ministry's
approvaltoallowIndiancarriers
towet/damp leaseaircraft fora
periodofsixmonthsextendable
byanothersixmonths.
Such relaxation shall be

availabletoallIndiancarrierson
their specific request and the
ministrywillconsiderthesame
basedoninternationaldestina-
tions that theairline intends to
operate,itsaidinastatement.
“Wehaveplansforinducting

B777 aircraft on wet/damp
lease basis during the current
winter schedule,” the airline
said,adding that it is currently
working on finalising the con-
tractforthewet/damplease.
Lastmonth,aviationregula-

torDGCApermitted IndiGo to
wet lease wide-body Boeing
planesfromTurkishAirlinesfor

uptosixmonths.
Underthewetleasearrange-

ment, planes are leased along
with operating crewand engi-
neers.Theministryofficial said
Indianairlinesthatseektooper-
ate planes onwet lease to the
UnitedStatesandEuropewillbe
given permission to continue
withthatarrangementforupto
oneyear.
Theministryofficialsaidthe

idea of allowingwet leasing of
planes for a longer periodwill
help Indian carriers to operate
more wide-body aircraft. Air
India, which was acquired by
Tatagroup in Januarythisyear,
is being stabilised andwill take
more timebefore theyacquire
morewide-bodyplanes,theoffi-
cial added.Fornow,Air India is
dryleasingplanes.

Carriers cannowwet-lease
wide-bodyplanes forayear

Earlywinter
sales trends
encourage
FMCG
makers
PRESSTRUSTOF INDIA
NewDelhi, November 27

LEADING FMCG MAKERS
are witnessing encouraging
trends from the initial
pickup of theirwinter prod-
ucts portfolio, expect con-
sumption to accelerate fur-
therasmercurydips,making
them hopeful for growth
from the rural areas. Dabur,
Emami and Marico are wit-
nessingapickupintheirwin-
ter-specific products portfo-
lio ranging from skin care
products to immunity prod-
ucts such as Chyawanprash
andhoney.
Marico COO India Busi-

ness and CEO New Business
SanjayMishrasaidwinterhas
always been a crucial season
for some products in their
portfolio like body lotion and
the Saffola Immuniveda
range, especially from the
northernregion.
“This year again we have

seen consumption going up
for both of these aswe enter
winter,”Mishra toldPTI.

Fall in auto
taxes can
boost sector:
Kirloskar
PRESSTRUSTOF INDIA
Mumbai, November 27

AROADMAPTO reduce taxes
on automobiles by half over a
10-year period to make the
Indian auto industry more
competitive globally and pro-
videlargescaleemploymentto
benefit the economy needs
consideration, according to
Toyota KirloskarMotor vice-
chairmanVikramKirloskar.
Although at the moment

Indiacannotaffordtoslashthe
taxrateonautomobilesdrasti-
cally, he said a plan to reduce
cess on the industry can be
looked at considering the sec-
tor's contribution to the over-
allGDPof thecountry.

Pune


